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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH #%

L

b

ATBHYDERABAD
. N ' b}
C.A,No.418/93 Date of Order:.3,5,1993 i
BETWEEN : =
, : &
K.Jagadeshwar ' .. Mpplicant,- -
AND N
‘.;3;:‘
1, The Post Master General, o
Hyderabad Regional, 5
Hyderabad, |
2. The Senior Superintendent of Posts, ' - RN
Nisambad. : )
3. Smt. N.Seeta, Wife of Late Hanmanth
Rao, aged 33 years, Departmental ‘
Stamp Vendor, Nizambad H,O. .
Nizambad, «+ Respondents,
fi?
Counsel for the Applicant «o Mr, K.S.R,Anjaneyulu
Counsel for the Respondents .. Mr,N,R,Devraj T
ORAM 3

»

HON'3LE SHRI JUSTICE V,NEELADRI RAO : VICE~CHAIRMAN

HON 'BLE SHRIET.THIRUVENGADAM : MEMBER (ADMN, )
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The applicant was selected to the post of

A

Postman and ranked Sth amongst those who are in the list

that was prepared on 6 1:1983 for Nizambad DiViSlOn.
Olee, fove 21X -
Aétheugh—who—efe in the select list in OC category have '§Lf¢

-

e,
already provided jobs L‘Ez Postman. When the next vacancy

had arisen, R3 was given the job on compa351onate grounds.
s
The c0ntentions=of}the applicant is that relaxation .

was given to % R3 when she was appointed on compassionate

grounds in 1988 as E.D.S.V./and it is not open to -the

respondents to again relax when she was appointed as.

1]'-

PO sStmai Loswaow : . .

2. The husband of R3 died when he was working as

an Accountant in the Postadl Department, As such R; , ﬁ;' i
had to be provide) job on compassionate'groundo in tﬁo ‘ J';gi
departmental postjbut not in éxtra departmento;-gost. SN ’
Probably as vacancy was not immediately ava;lgple in’
the departmental post she might have been giten the
extra departmental post as a stop gap arrangement
Hence the relaxation wooﬁ;f;en in thag:of'post of ‘
E.D.S.V. cannot be hold to be a relaxation given for '~ = f
the first time in accordance with rules, Hence the |
relaxation which was given by providing her the extra

departmental post is not a baréor again giving in.

relaxation her for providing job as Postwoman.,

L

3. It is stated for the reSpondents that the applicant
will be given the job in the next availasble vacancy. Hence
this O.,A. is disposed of by giving a direction to the |
respondents to provide a job to the applicant the post

D \u.)(k RS VN,
of postweman in Nizambad Div;siooz_ No cos

p 3 0g PV S,
F4T , THIRWENGADAM) (V .NEEIADR IRAQ) '
Member (Admn. ) Vice-Chairman 5; r
Date: 3rd May, 1993 ' .
- (Dictated in Open Court) !

- Depuny Paidy D
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TYPED BY COMPARED BY -f
CHECKED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYLERABAD.

, THE HON'BLE MK.JUSTICE V.NEELADRI R2O
VICE CHAIRMAN

AND

EO7 30 Wanse:
THE HON'BLE MR, K BAEASUBRAMANIAN - -
MEMBER (ALMN )
AND
THE HON'BLE MR.T.CHANDRASEKHAR
REDDY : MLMBER(JUIL)
Famat
) DATED: S - N 1993
ORDER/(TUII:'MENI\
R.P./ C,P/M.A.No,
in
0.a.No. \\\AC\B
T,A,No, (W.P.No )

Admitted and Interim directions

issudd.
# »
"t Allowpd,
¥
* Disposed of with directions -
Dismigsed as withdrawn,
. . Dismigsed
Dismifssed for default,
Oxde ed/Rejécted.
NoO order as - -to costs.
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24 JUN 1993 p
: H¥bEdasar He fENEH.
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